FPassep 3y tue Lipdistarive Couwcin or lunia.

{ Recerved the assent of the Gavernor Gereral on the 191k March 1858,

AN Ao for the Zegé;g/. of Port=dues in certain Ports within ‘ﬁe, limals of the Guly
of Cambay.

WrEREsS it is necessary to fix the amount of the Port-dues to be h re-
after levied and taken, in accordance with the provisious
of Act XXIT of 1855, in the Ports named in the Schedule
to this Act, being Ports within the limits of the Gulf of Cambay; It is
anacted as follows —

Freamble.

I. Pori-dues, at a rate not excceding the rate of two annas for every
Port-dues on sea-go- ot of burden, shall be chargeable in vespect of every sea-
ing vessels of ten tons : : o 1 " o . e e
and upwards entorimg  SOINE vessel of the burden of ten tons and upwards

Port. which shall enter any of the said Ports.

II. When any vessel enters any of the said Ports, being driven in by
Rate of Port-due on  Stress of weather, or in consequence of having sustained
ossels compelled by 51y damage, or for any other reason, but does not dis-
ter Port, » charge or take in any cargo or passenger therein (with the
exception of such:unshipment and reshipment as may be necessary for the
purpose of repair)—the Port-due chargeable in respect of such vessel shall
be at a rate equal to one-half the rate chargeable in respect of other vessels.

ITI. Provided that, when any vessel having left any of the said Ports
is compelled to re-enter such Port, or to enter any other
No Port-due on ves- =, . -
sels compelled by stress  of the said Ports, by stress of weather, or in consequence
of weather to put back. - . - ﬂ,
of having sustalned any damage, no Port~due shall be
chargeable in respect of such vessel.

Mo vassol to pay IV. No vessel shall be required io pay at the same
. Port-due at same Port p “any Pap 5 ” 1@ ;
o oo 2 Port any Port-due chargeable under this Act oftener

month. than once in the same calendar month.
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ACT No. 1X or 1858

Y. Hor the purposes of Section XLIV Act XXII of 1855, the said
, o
o Porb-dnes of the ~several Porfs shall be regarded as constituting & single

sesmal Ports shall form #Port All sums recelved on account of Port-dues at anv
a corumon Fund. o

of the said Ports shall form a common Fund, which shall
be: called the Cambay Ports Fund, and shall be available for the payment of
all such expenses as are described in the said Section, incurred on account of
any of the said Ports, and for the construction and mamfenancw of Lwhh
Houses within the limits of the Gulf of (La,mbmy o '

V1. This Act Shaﬂ cdmmence and h:.we eﬁf’ect from and after the 1st
day of May 1858 ; and until this Act comes into effect,
Port-dues may continue to be levied ab the said Ports
under the rules and at the rates now in force.

Commencement of Act.

WII. The local Government shall, on or before the Ist day of May
Bates of Port-dues to 1858, pursuant to Section XLII Act XAXIL of 1855,
ve published.. declare, by notification to be published in. the Bombay

Gazeite. the rate at which Port-dues shall be levied in the said Ports subject
o other Portedue to to the provisions of and within the limits cribed by
be levied. this Act; and from and after the said Q&tb no Port—due '

shall be levied at any of the said Ports, except under the authority of Aect
XXII of 1855 and of this Act. ‘

of to be vend as part VIII. This Act shall be read with and taken as a
i Aot XXITof 1850, part of Act XXII of 185s.

 SCHEDULE.

Surat. - Qomersaree.
Bulsar. Bhugwa.
Gogo.  Dehj.
Bowlearee. Dehgaum,
Khoon, -~ Tunkaria.
Koluck. Broach.
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